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No. 2084] NEW DELHI, THURSDAY, APRIL 30, 2026/VAISAKHA 10, 1948
e ST wThfds 49 AT

7% faeeft, 29 =i, 2026

D131, 2165(3M).— Fr= 1T TIFHX &l Aldied H T A@LTH TAIT 2IAT & (o6 Tord 1T & @]
T, TEHT AZETor, e T2aToT § qreuered e Tasiea#301 § Fu=snH04 T gaeu #301
H FUFR #02, T2 AT HI SIE & [0 A UL T 9 HIqred fies grr aeaarey #ere
ST =TRT |

AT I ITEIATS TS & YA & o0 saea Sdid grar g & 39 i\ & ST =9 Afaeg==r *
SUTaG ATIAT H AT0d g, START & ATLAHTT FT ST AT ST |

A A, HAT TLHIT, TSI AT AT TTeaATed (G 7 ITIN 6 ATHRT 1 TS AT HAH

1962 (1962 #T 50) T &1 3 T ITLTIT (1) FTIT T& LTHAT T TINT FLd gU IHH ITANT o ATEHTT FT
ST o ST ST ol AT FeaAl & |

3061 GI/2026 (1)
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FIE 2ATH, ST 3 G 7 Baag g, 98 =9 ATIT=T 6 s & & Aae, Teas TIierenmr (3. .
), AAT TIE LA ] FLTRAA orf¥ee, i AT AR, F ST UF 99+, TAEEdr, HgamT -
384003, =T 1 forferd =9 & qrgaarsa fawr #1 @iy =5 FT g

3 T A =ah e 91T g% ARE 9w w9 7 78 off e w3 it A7 98 J18aT 8 v Sy
qaTs =T &7 & g1 a1 et fafer srmeemft grer

I
TTEIATES FIOS R TAATA#301 & FT=MH04 FT siew & g
T - HgHToT Sre:- wgar TS I
o . T At qARA
T T ATH qq | AT . 78 e | ax | d
1 2 3 4
1 129 00 01 32
2 117 00 03 80
3 116 00 10 19
4 107 00 13 16
5 106 00 08 65
6 105 00 06 44
7 92 00 00 11
8 104 00 13 85
9 100 00 05 94
10 94 00 19 00
11 98 00 05 56
12 95 00 08 39
13 Rl 97 00 08 38
14 2288 00 02 73
15 251 00 11 79
16 250 00 12 15
17 249 00 12 62
18 248 00 07 41
19 265 00 06 27
20 264 00 06 04
21 263 00 05 77
22 262 00 02 37
23 28 00 06 00
24 334 00 11 99
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25 330 00 07 78
26 335 00 01 31
27 329 00 14 48
28 337 00 09 65
29 386 00 04 63
30 385 00 04 40
TTEIATE FIOSIK THSIUA#301 | FUFRIH02 FT SiEq & ™w
31 110 00 05 23
32 108 00 00 04
33 109 00 14 87
34 87 00 14 66
35 84 00 03 31
36 85 00 00 18
37 86 00 08 98
38 80 00 10 30
39 79 00 07 04
40 T 78 00 05 73
41 77 00 13 87
42 76 00 09 66
43 75(75/P1 & 75/P2) 00 13 86
44 51 00 11 17
45 52 00 08 51
46 44 00 03 22
47 45 00 10 05
48 46 00 04 33
49 36 00 01 23
T SARA 03-78-42

[FT. . STFgdITa-13011(26)/29/2025-S0Faua-ATasl (3-53342)]
THXTH OO, (9 qi=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 29th April, 2026
S.0. 2165(E).— Whereas, it appears to the Central Government that it is necessary in the public interest that

a PIPELINE CORRIDOR FOR SBN#301 TO KHR#04 & SBN#301 To KHR#02 through Village Kherva, Ta- Mehsana,
Dist. Mehsana, Gujarat state, pipeline should be laid by the Oil and Natural Gas Corporation Limited.



4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AND WHEREAS it appears that for the purpose of laying such a pipeline, it is necessary to acquire the Right
of User in land described in the Schedule annexed hereto: -

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) of section-3 of the Petroleum and
Minerals Pipelines (Acquisition of Right of User in the Land) Act, 1962 (50 of 1962), the Central Government hereby
declares its intention to acquire the right of user therein.

PROVIDED THAT any person interested in the said land may, within 21 days from the date of this notification,
object to the laying of the pipeline under the land to the Competent Authority (ROU), Oil and Natural Gas Corporation
Limited, Land Acquisition Department, KDM Bhavan, Palavasana, MEHSANA-384003, GUJARAT.

AND every person making such an objection shall also state specifically whether he/she wishes to be heard in
person or by legal practitioner.

SCHEDULE
PIPELINE CORRIDOR FOR SBN#301 TO KHR#04

TALUKA: - MEHSANA DISTRICT: - MEHSANA STATE:-GUJARAT
Name of village Survey No./Block No. | Partif an Area
y y Hgq. | Are | Sq. mtr.
1 2 3 4
1 129 00 01 32
2 117 00 03 80
3 116 00 10 19
4 107 00 13 16
5 106 00 08 65
6 105 00 06 44
7 92 00 00 11
8 104 00 13 85
9 100 00 05 94
10 94 00 19 00
11 98 00 05 56
12 95 00 08 39
13 97 00 08 38
14 2288 00 02 73
15 251 00 11 79
16 Kherva 250 00 12 15
17 249 00 12 62
18 248 00 07 41
19 265 00 06 27
20 264 00 06 04
21 263 00 05 77
22 262 00 02 37
23 28 00 06 00
24 334 00 11 99
25 330 00 07 78
26 335 00 01 31
27 329 00 14 48
28 337 00 09 65
29 386 00 04 63
30 385 00 04 40
PIPELINE CORRIDOR FOR SBN#301 To KHR#02

31 110 00 05 23
32 108 00 00 04
33 109 00 14 87
34 Kherva 87 00 14 66
35 84 00 03 31
36 85 00 00 18
37 86 00 08 98
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38 80 00 10 30
39 79 00 07 04
40 78 00 05 73
41 77 00 13 87
42 76 00 09 66
43 75(75/P1 & 75/P2) 00 13 86
44 51 00 11 17
45 52 00 08 51
46 44 00 03 22
47 45 00 10 05
48 46 00 04 33
49 36 00 01 23
Total Area 03-78-42

[F. No. Expl-13011(26)/29/2025-EXPL-PNG (E-53342)]
REGHURAM KRISHNA, Under Secy.
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